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IN THE COURT OF THE III ADDITIONAL DISTRICT AND SESSIONS JUDGE AT GADWAL 
 

Thursday, 10th day of September, 2020. 
 

PRESENT:- Sri BOYA SRINIVASULU, 

  IX Addl.District and Sessions Judge, 
      Wanaparthy, FAC of III.Addl.District &Sessions Judge, 
         Gadwal. 

 
Crl.MP. No.152 of 2020 

in 
      Cr.No.116 of 2020 of P.S.Shanthinagar 

 
Between:- 

Kurva Satyanna S/o Kistanna age 26 yrs, Caste: Kurva Occ: Shephered R/o H.No.9-84, 
Ramapuram village, Waddepally mandal. 
        ..Petitioners/Accused No.1.  
     And, 
 
The State through Station House Officer, Police Station, Shantinagar. 
 
           …  Respondent/Complainant. 
 

 Offence U/S.498-A,306 r/w.34  IPC. 
 
  Subject:- Petition filed under Section 439 of Cr.P.C. 
 
 This petition is coming before me for final hearing on this day, through Skype, VC by  
Sri MD.Moinuddin, Sri N.Vijaya Kumar, Advocates for the petitioner and of Sri K.Shafiullah, 
Additional Public Prosecutor, Gadwal for the Respondent and upon perusing the material papers 
on record and having stood over for consideration till this day, this Court passed the following: 
 

O R D E R 

 The Petitioner who is accused No.1 in the said crime and who has been arrested for the 

offence under Sections 498-A, 306 r/w.34 IPC preferred this petition under Section 439 of the 

Cr.P.C requesting the Court to enlarge him on bail on the ground that he is innocent and did not 

commit any offence much less as alleged. 

2. Notice issued and sent to this court through Mail.  Heard the learned Additional Public 

Prosecutor and counsel for the petitioner through Skype and VC. 

 3. The case of the prosecution is that on 1.8.2020 at 8.00hours  Kurva Krishna lodged a 

complaint before police alleging that since 4 years back his second daughter by name Kurva 

Rajeswari @Venkateshwari  marriage was performed with  the petitioner and the couple blessed 

one female baby, after six months of their wedlock , the petitioner frequently quarreled with his 

daughter in little bit domestic issues and beating her, as such his daughter came to his house 

below one year of their marriage, then they made concealing with her to lead life with the 

petitioner by adjusting and  sent back her to her in-laws house, but the petitioner not changed 

his behaviour, due to which they held panchayat with their elders at in-laws village and made 

counseling with them, after that  the petitioner was not changes his attitude and continued to 

harass his daughter by beating, the same was informed by his daughter, that on 31.7.2020 

afternoon about 1330 hours the petitioner informed him through phone that his daughter has 

consumed poison pills which is using for Sorghum crop and shifted her to Shanthinagar Belagal 

Hospital, where the doctors advised to  shift her to Government hospital, Kurnool for better 

treatment,  then shifted to Kurnool, that on hearing the same the complainant  rushed to 
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hospital and on enquiry his daughter  narrated that on 31.7.2020 morning at about 800hours 

the petitioner was assaulted with her by abusing and beat her with hands and kicked with legs, 

at that time her father-in-law Pedda Kistanna was present and not rescued her, later at about 

100hours after gone away of petitioner from the house, she was felt insult for the above 

incident  and taken extreme steps to commit suicide and taken poison pills and that while 

undergoing treatment his daughter died on 1.8.2020. On perusal of the record most of the 

investigation is completed, material witnesses are examined and there is no need to keep the 

petitioner in jail. Hence this court is inclined to grant bail to petitioner.   

4)  In the result, the petition is allowed granting bail to the petitioner and the 

petitioner is ordered to be released on bail on his executing a bond for a sum of Rs.20,000/-  

with two sureties  for the like sum each to the satisfaction of Judicial Magistrate of First Class, 

Alampur.  The petitioner is further directed to attend before the Station House Officer, 

Shanthinagar once in a week i.e. on every Saturday between 10.30 to 5.00P.M for a period of 

two months or filing of charge sheet whichever is earlier.  

 Typed to my dictation, corrected and pronounced by me in the open court on this the 

  10th day of September, 2020. 

                      Sd/-    
        IX.Addl.District and Sessions Judge, 

             Wanaparthy. 
       FAC of III Addl.Dist.&Sessions Judge, 
             Gadwal. 
Copies to: 
1. The Judicial Magistrate of First Class,Alampur.  
2. The Station House Officer, Police Station,Shanthinagar P.S. 
3. The Petitioner through counsel.(through Mail) 

Dis.No.306, dt.10.9.2020. 


